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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW

DELHLI.
: O.A. NO. 639/2022
IN THE MATTER OF:
PRITPAL SHARMA APPLICANT
| VERSUS
GOVT. OF NCT OF DELHI RESPONDENT.
| Dated : 18.04.2024
INDEX
Sl. No. Particulars Page no. Court fees
1. Reply on behalf of -
applicant  along with| |~ S
affidavit.
2. Annexure-EW-1/A(Colly):

The copies of report
prepared by Patwari dated 67
13.11.2023 and Patwari |
and SI on  dated
15.03.2024.

3. Annexure-EW-1/C : Q [ﬂ

The copies of two snaps f
and copies of complaints -
dated 09.04.2024 to The
Executive Engineer, DJB
~|-and-—-D:M:South—Detlhi,

Saket, New Delhi

Place: New Delhi . Filed by ( J
: WA
Dated: 12.04.2024 (Pritipal Sharma)
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHIL.
0.A. NO. 639/2022
IN THE MATTER OF:
PRITPAL SHARMA APPLICANT
N VERSUS
GOVT. OF NCT OF DELHI RESPONDENT.

Dated : 18.04.2024

REPLY ON BEHALF OF APPLICANT TO THE REPORT

FILE BYSDM, MEHRAULI, NEW DELHI ON DATED

15.03.2024.

That the above said mater is pending before this Hon’ble

Tribunal and is fixed for 18.04.2024.

PARAWISE REPLY OF SUIT ON MERITS

1.

That the contents of para no. 1 of the report filed by the
SDM, Mehrauli, New Delhi by way of affidavit is incorrect

and denied.

That the contents of para no.2 of the report filed by the

SDM, Mehrauli, New Delhi is correct and it is incorrect that
disputed property bearing No.B-9, Phase-II, Ayanagar, New
Delhi is not mentioned by the SDM in his report dated

15.03.2024 but the patw-ari Sachin and SI Ashwani Yadav
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No.D-735, PS Fatehpur Beri, New Delhi mentioned in their
report dated 13-.11.20237& 15.03.2024 as annexure A-B on
page 516, 525 filed by the SDM is totally concealed the
current situation of the disputed property. The copy of this
annexures is attached/enclosed herewith as Annexures
Ex.EW1/A (Colly.)

That the contents of para no.3 of the report filed by the
SDM,- Mehrauli, New Delhi is incorrect and denied. The
applicér'lt; wants to know what is the right of SHO to prove
the ownership of the disputed property which was written a
letter by the SDM and relevant facts given in para no.2
which is/was mentioned by the Patwari Sachin and SI
Ashwani Yadav' on 13.11.2023 & 15.03.2024. It is also
submitted that the distance of disputed property bearing no.
Opposite H.No. G1-2038, Phase-VI, Aya Nagar, New Delhi
and B-9, Phase II, Aya Nagar, New Delhi is more than 2
kilometers The copy of Adhar card of Rinku S/o Sh. Suresh
R/o B-9, Phase-II, Aya Nagar, New Delhi vide Adhar Card
No. 5511 0852 9225 is enclosed herewith as annexure Ex.
EW-1/B.

That the contents of para no.4 of the report filed by the

SDM, Mehrauli, New Delhi is correct and no need of reply.
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It is pertinent- to mention here that bore well approx. 50
already unauthorized running in Aya Nagar, New Delhi and
supplied the filtered RO water to the near resident on huge
cost and not possible to provide addresses where the
unauthoﬁzed bore will is running but provided two snap by
fulfill the water. It is also submitted that two complains
given to The Executive Engineer DJB, Saket, New Delhi-
110017 on 09.04.2024 and the same was recorded at Diary

- No.76 and also given to thé District Magistrate, M.B. Road,
New Delhi, on dated 09.04.2024 vide diary no.12265. The
copies are annexed herewith as Annexure Ex. EW-1/C
(Colly.)

5. That the contents of ara no.5 of the report filed by the SDM,
Mehrauli, New Delhi needs no reply.

6.  That the contents of para no.6 of the report filed by the
SDM, Mehrauli, New Delhi needs no reply because the
Hon’ble Tribunal has jurisdiction.

7.  That the contents of para no.7 of the report filed by the

SDM, Mehrauli, New Delhi needs no reply because the

Hon’ble Tribunal has jurisdiction to hear and decide the

matter.

PRAYER:
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It is therefore humbly prayed, in view of the above facts and
circumstances, the present matter may be decided after sealing and

closing the unauthorized bore well in the above mentioned area, in

e

plicant

the interest of justice.

Place: New Delhi
Dated: 12.04.2024
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI.
0O.A. NO. 639/2022

IN THE MATTER OF:
PRITPAL SHARMA APPLICANT

VERSUS
GOVT. OF NCT OF DELHI RESPONDENT.

' Dated : 18.04.2024
AFFIDVIT

I, Pritipal Sharma S/o Late Sh. Bhoop Singh Sharma R/o
H.No.1031, D-2, G-1 Block, Phase-VI, Aya Nagar, New Delhi-
110047, do hereby solemnly affirm and declare as under:-

1. That the deponent is fully conversant with facts of the case
and competent to file the affidavit.

2 That the accompanying reply has been drafted by me and be
treated as part and parcel of this affidavit and not repeated

for the sake of brevity.
4 That no material information has been concealed/ withheld
there from. QM " /e (/V
-\
e dmmm«‘ #ho) ~ DEPONENT
e e ip o 07050709 .2 APR 2024
hes VERIFICATION.

Verified at New Delhi on this 12¢ day of April, 2024 that the
gontents of the above affidavit are correct and true as per
%% ‘@i?@ ;_I.V_T ation derived from t.h% pohcy glaim reeord. No material

DEPONENT

el q Sharma
Advocate
~h. No. 1854, \,‘aivm {*

e

patlaia House Courts,

New Dethi-110001 ] 2 N)R 2024

(1) 9899408301
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